IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

HYDERABAD

A

OA No. 304/93

Date of judgement: 19-4-93,

Between

Shri B. Nagulu : Applicant

aAnd

1. The Addl. Divisional Railway Manager
Sanchalan Bhavan, 1st floor,
Secunderabad.

2. The Senior Divisional Electrical Engineer(TRS)
§.C. Railway, Secunderabad.

3. Mr} C. Rajeshwar Rao, Enquiry Officer,
S.Ce RE11®af, B8LE0u e e .

COUNSEL FOR THE APPLICANT Shri N. Raghava

mmrmmr mAn mUT BDRADANNENTS " : Shri N.R. Devaraj

CORAM

Tt st -2 va3ed Doan. Vice-Chairman.
Hon'ble Shri P.T. Thiruvengadam, Member (Admn.)

{Judgement of the divn. bench delivered by Justice

[ PR,
.

Heard Shri N. Raghavan, learned counsel
for the applicant and also SNTl NueKe Lovaiwugy, —c—e .

Stnaidng counsel for the respondents. -
. J-‘ J

T Amems dha adAminietrative control of Sr. Divl. Electrical

Engineer, SC Railway, Respondent 2. Disciplinary

The applicant is working as.Driver. Goods

proceedings were initiated against him as per memo.

of charges which were served on the applicant on
22~11-81., After due enquiry)the applicant was reyerted
po'the lower post by the discipl;nary authority.

Respondenti, the appellate authority passed the order

dated 21-10-92 and the operative portion therein {is

as under:‘_ -/-..--2
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Copy toi-

‘ 1, The agddl. Divisional Railway Manager, Sanchalan Bhavan, 1st
Floor, Secunderabad.

7. The _ Senigr.Diviciansal Blambrimal Tr~rimnaar{mMDa) € M Dad Tormer

LR }

A 1 ' 3. Mr. C.Rajeswar Rao, Enquiry Officer, A.E.E,./R.5,0./BG/SC,
: South Central Railwav. Seminderahad.
4, One copy to Sri. N.,Raghavan advocate, 113,Jeera compound,

Secunderabad.

6, ©One spare copy.

Rsm/- ' ) , .




order of the appellate authority, the applicant

"accordingly the penalty imposed vide
this office oréer of even No. dated 1-4-92 is changed
to reduction in time scale to the bottom of the
Driver 8cale of %.1350- 2200 (RSRP) f1x1ng your pay
at Rs,1350/- provided you accept voluntary retirement

forthwith, "

It is stated that in pursuance of the said

submitfed hisg }epfesentation'dated 5.11-92 for
voluntary retirement. As no ordersewere‘passedgl

on the said letter of the applicant, this OA is
rlled pray1ng TOL 4 Uiligwilliwil v wllw AT D LA N s

to accept his voluntary retirement%l The request
LOL VOLUIIGQULY LSCLlLTINGHL 5w v s T e

within 3 months from the date of request. That

. - —

stances, the respondents are directed to accept”

the request of the appllﬂant for voluntary retirement
/QD")"_&“'X (: -\MG\-‘\MQ&— ornlam o\ AN AR

~— A& AN 4 6 Mhka Nh e Ardarad

accordingly with no costsQsub&eet—ta—nOfmal_clea:ance
' as—reguired. The office has to communicate a copy

of this order to Respondeni'l by 26-4-93,

RS NacA S

(P.T. Thiruvengadam) (V. Neeladri Rao)
Member (Admn.) Vice-Chairman
Prmarm mrsivde Admbadioan ’ f
NS Dated 19th aApril, 1993,
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TYPED BY COMPARED BY

CHECKED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABALD BENCH AT HYLERABAD.

THE HON'BLE Mk,JUSTICE V.NEELADRI RZ0
‘ VICE CHAIRMAN

AND

THE HON'BLE MR, &= 3
. MEMRER{ ATVN )
«T CHANDRASEKHAR

THE HON'BLE
C DDY 3 MLMBER(JULL)

DATEDs - /(’/‘9/-1993

'ORBER/JUDGMENT
biom
O, A.No iga,p?zqz;'
T A Nog—— - (WeeBso— =

Admitted and Interim directions
lssued,
Allowed,

L%ge;of with directions
DiSmiséedkas withdrawn,
Dismissed '
‘Dismissed for default.

_ éidered/Rejectéd.

_Ne—order as to COStS.(V






